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ANnNNuUAL RePorRT OF KERALA  WARE-
HOUSING CORPORATION,

The Miunister of Siate in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): I teg to lay on the
Table a copy of the Annual Report of
the Kerala Warehousing Corporation,
Ernakulam for the year 1965-66 along
with the Audited Accounts, under sub-
section (110 of section 31 of the
Warehousing Corporations Act, 1962,
reaq with clause (c¢) (iv) of the Pro-
clamation dated the 24th March, 1965,
issued by the Vice-President dis-
charing the functiong of the President,
in relation to the State of Kerala,
[Placed in Library. See No. LT-7466.
66]
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RESIGNATION BY
contd.

MEMBERS—

Shri Tyagi: On :
Sir.

point of order,

Mr. Speaker: Now I will come 10
the points of order one by one, Shri
Banerjec,

Shri 8. M. Banerjee: Sir, you just
now said that.when s Minister re-
signs, under the Rules of Procedure of
this House, he can make ; statement.
You have also gaid that since the
Members have tendered their resig-
nations they should not be here. May
I invite your kind attention to rule
240 which says:—

“A member whou desires 1o re-
sign his seat in the House shall
ntimate 'in writing under hig hand
addressed to the Speaker hisg in-
tention to resign his ,ea't in the
House in the follcwing form and
shall not give any reason for his
resignation:” (Laughter)

I am reading ¢he whole thing, Do
not laugh, Then, it says:—

“As soon s may be, the Speak-
er ghall, gfter he hag received an
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intimation jn writing from &« mem-
ber under his hand resigning his
seat in the House, inform the
House that such ang such a mrem-~
ber has resigned®his seat in the
House: ",

Now, when you said that this
Membe; had already resigned and he
shoulq not be in the House, vou had
not announced their resignation in
the House.

Shri Ranga: That is the objection I
had raised.

Shri S. M. Banerjee: So, my poiat
of order is that wunless you an-
nounce (Interruption)

e s

Shri N. Dandeker (Gonda):
announced.

Shri S. M. Banerjee: He has not.
Yesterday he said about that, They
have simply tabled their resignations,
So, the Members are gt liberty to be
in the House and state the reasons ilor
their resignations,

Mr. Speake:: Thi: rule is intended
for such circumstances when g Mem-
ber seonds his resignation letter and
ig not sitting in the House, In that
case ] have to announce it to the House
for the information of Members, When
the Member himself announces it and
has come to tender it, the House sees
it and I also announced it. I said that
he has tendered his resignation, I
have gnnounceqd it, Aflter that he has
not right to remain in the House,

Shri Surendranath Dwivedy (Kcu::-
drapara): This particular rule, as has
been read out to you. provides that he
sends hig resignation to you without
assigning any reason und you an-
nounce to the House that he hag re-
signed. There the matter ends, But
here it is a peculiar situation. The
Member himself ic present here. He
says, “1 want to resign for these re-
asons” and you do not permit him to
state what are the reasons for which
ne wanis to resign, He hands over
his resignation, You will take time to
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{Shri Surendranath Dwivedy]
announce it. It is not that the Mem-
ber has announced it, therefore, you
do not have to announce {t,

Mr. Speaker: I have said after-
wards that he has resigned.

Shri Surendranath Dwivedy: If a
Member, who is present in the House,
wantg to say that he is going to resign,
at least you should permit him to say
why he wants to resign.

Mr. Speaker: The questions is not
that he is going to resign or that he
has intention to resign or that he con-
templateg to resign, That is not the
question, He says, “Here is the resig-
nation that I gm tendering”

Shri Madhu Limaye.

Wt wg faad : aT5Eqr w1 G

& ¥T weaer wgveT | WYY X Far i wla-

oF FY 799 97 ¥ TE 160 27 F q1g q°T

WA FrAfEFIE L FgfAaw 19939

T

“A member who has resigned the
office of Minister may, with the
consent of the Speaker. make a

persona] statement in explanation
of his resignation.”

FEG Y GHT A AT FY AR
¥, srow wAAfd ¥ agamA AR
o & AITHT AT 389 FY AT GIIAT
qrgaAv g -

*All matters not  specifically
provided for in these rules and
all questions relating to the de-
tailed working of these rules shall
be regulated in such manner as
the Speaker may, from time to
time, direct.”

TETH WG, AT WIA AlE-U
¥ zefver dar &) ag WY s
F| FIgEERA@AT R T AT
N A 7T owrw oA T oweT &
OYAT  ATA AW H FUAT AT
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fear 1 A 389 ¥ AMAIT w4 ¥ T
O T FE &Y IAAT AT A9 R
TR A1 I FTAR FAR IR
@A AT W FT TR T YA
W ¥ fdga &, Qg @ v 97
N FAAT T, BIE BE aqrT ag T
1 g zeNwr AT A AYAYT A adD
qI5 F@T R ? T A ATHIA ¥ T A

WEGW ROTW © WAV FEFH AT F
AT ¥ 91T Az =4fF Jrac 9T aw 7
WY Tgar &, faw 7Y 9% ¥ gear @ z9
AT IFFT IAAT & S GFAT X 0
I H1E ATTT TEAVGI 3T & Y A FeAw
T AT

oy ag famd : 9z ag a7 AT
AR T | ATz A FEAH [T AFY
El

Shri Ranga: Why not take up the
matter in the Rules Committee? Min-
istership is less important than mem-
bership of this House. A Member
resigns and seeks your permission to
state the recasons, Even as a matter of
personal explanation you couid have
allowed that. All that I can say i8
that I dissent from your ruling.

13 hrs.

Shri Surendranath Dwivedy: After
the resignation is announced, the Mo -
ber has no right to make the siae-
ment. The matter ends there, But
here I wanted to urge you and I will
urge upon you again and again that
when a Member is in the House and
he says that he wants to resign and
he wants o make a small statement
before he resigns and sends his formal
resignation to you, he should be per-
mitted to say for what reasons he i
going to resign.

[ 7
Shri N, C. Chatierjee (Burdwan):
May I point out that it is not correct
that the hon. Member wanted to make
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a stat it after tendering his re-
signation? He wanted to make a

statement before he resigned and he
wanted your permission to make &
statement as to why he was taking the
extreme step and he probably wanted
to point out certain things which have
happened and which make the posi-
tion very very delicate and difficult
for him to continue as the Member.
Then, you refused and something hap-
pened and he was forced to write a
letter of resignation and give it to you.
He again repeated his request and
insisted that he sould be given chance
to make a statement. In all fairness,
I say, the Member should be given a
chance. It is only fair to him, it is
only just to him, {0 make a statement
before you accept his resignation.

Shri Radhelal Vyas (Ujjain): May
I draw your attention to rule 2407 It
has been clearly specified:

“Provided that where any mem-
ber gives any reason or introduccs
any cxtrancous matter the Speaker
may, in his discretion, omit such
words, phrases or matter and the
same shall not be read out in the
House.”

This being so, if the hon. Member
here is allowed to make a statement,
and he wil]l only give the reasons for
his resignation, the thing which has
been restricted to be mentioned in the
House is sought to be introduced in
another form. Therefore, I submit that
when rule 240 is specific, no such state-
ment can be allowed to be made in the
House,

Shri Kapur Singh (Ludhiana): The
substantial issue before the House is
this. I am leaving aside the purely
technical issue as to whether a Mem-
ber can make a statement after he has
handed over a written paper of resig-
nation to you, Sir. The substantial
issue before the House is as to whether
a Member is entitled to make a state-
ment giving reasons for his resigna-
tion from the Holise when he happens
to be present. A rule has been quoted
which says that when a Minister re-
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signs from his post of ministership, he
is entitled to make a statement giving
T for his resignation and you
have pointed out that since no such
rule exists in the gase of a Member's
resignation, it follows that he is not
entitled to make a statement, My sub-
mission is that this rule of interpre-
tation which you have applied is faul-
ty and erreneous. The true rule of
interpretation is that where no specific
rule exists, then we follow analogies
and principles of rules which are al-
ready there. The analogy of the Min-
ister making a statement. When he
resigns his post of ministership, is
already there. The principle be-
hind the rule in the case of the
Minister is that it is in public interest
that a statement should be made so
that the House and the public may
know why he has resigned. The same
principle applies in the case of a
Member also. Therefore, it is only
fair and proper and in accordance with
the spirit of the rules that he should
be a'lowed to make a statement giv-
ing the reasons for his resignation.

Some hon, Members rose—

Mr. peaker: When a point of order
is raised, I have to answer it also.
st aTdY : werw AdEE , 2
ToRyaRgad ...,

SEqW RN - & qa w g W
TIEET AT TG T @A |

5t AMyl © @Y W9 ogT Ay
1

weaW WA : GEY T F FqT
aY 77 2 afag

e FeFa A gw A
T AT ATZAT §, WTAR Ag W fag
®RFT ATfad g |

v wAww c # wen g
QU]
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=\ (wavg )Y e wERa
7 &Y smaeTd @, UF sgaedT &Y 9TOE
NFACE 1 ATUF FIER FT qFEQT
FY A FTICAENAAT IRAE ) e
nE favis qRa 99 WY R, AT g
"% ATET 97 £ HTeq w9y faare 3
73 &, wiq ggt FY g faqr ger Iav
TE 8 ¥{Y asqawyr ag ¢ fv ag =
@1 e WO e wIE # A
F AYT T ATeRY g0 AT gaed)
F faarl FY g 917, IaF AT WY 3q-
aegr iforT | OF oAy @Y WO ag
g, gadY, qa w0 wWE IR q@ Wy
ATRY TEAT |

weqw /g - A1 w9 e qw
frygn & O WA ww fF o
wier fad gu woR w7 & , 5 fag &
g F& 27 § fF cang wrh W 9w
feaz w& 7@ Yo% | a7 Frf AwAw
IR W% WIET 5T ], W fy
g F gaar g ay ¥ g, avn qf
FHFT GETA AT AT

Y wy fawd © X OF T AT
TE MIET AT FAT QAT §

SN . WA FRAT, 8 Y AN
¥ oo faRUTETT aAe FEAT S |
g srEaT ¥ # ey glagravi

weq WE\Ea | THY " fauy &
s qe favat & 6 @ O F 1 /T W
g W WIS AT & & fAU g 0w
FY WO TN A F7 IAFT FATT AT
FRTT ) UE AT WA & ATT Y gAY
&Y 5T YR |

ot AT E F S HAY FY 6T
Wy W R ol W
a3 % wrad frden we £ s
qq Y T W e SRR
i wew % wxew w1 §, agt W
weeawr ot ¥ | wrer § qawr ddy
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W FY 9419 JaY &, IfFT 3w gEIA A
qIE F AT ITF I@AT WA G &,
fraaT 23 929 F g w1 AT §
zq fau & fraza €11 fF S
FY wATET T T AIG FIIR AT ATZY
& a3 o & fr wiag w1 & 3R
¥ A FY 20T Y AT T, AY §EF FAT
AT EIT T R AT ¢ TEfae
geeg F oo 9T gad fawd wy q
I ZAT Jar T F @Rt &7 717 &4,
Tq uEA WY FATA &1 gEET F A1 fF
g1 ogsar 2 f& wao &30 A@EF
fagzi1 za far afz 37 729 N
AqfET # TEAAAT ¥ FAW FIAT q8
A oY auFT Fraw £ HT fad) o q17-
A wTE F1 FT Tal FYHT ATY, qOX
faarT 9%z F7F T AE I

Shri G. N. Dixit (Etawah): Mr.
speaker, Sir, I wunt to draw your
atlention to rule 31(2) which reads
like this:

“(2) Save as otherwise provid-
ed in these rules, no business not
included in the list of business
for the day shall be transacted at
any sitting without the permission
of the Speaker.”

As I sce, no permission has been grant-
ed by you for raising this issue which
is beirg raised, Simply becausc 8
large number of Members from the
Opposition vant to raise some issue
without your permission, it should not
be permitied under sub-rule (2) of
rule 31

Now, with regard to rule 240, my
submission is that if the rule is to be
read as a whole, it appears to be that
resignation should not have been
given to you in the House. This should
have been sent to you in your office.
The only place where the word
‘House' is mentioned is in sub-rule
(2) where it is laid down as follows:

«As soon as may'be, the Speaker
shall, after he has received an
intimation in writing from a mem-
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ber under his hand resigning his
seat in the House, inform the
House that such and such a mem-
ber has resigned his seat in the
House.”

Under this sub-rule, you have to re-
ceive it in your office and later an-
nounce it in the House. If the resig-
nation is given to you here in the
House, then rule 31(2) is offended be-
cause this matter of resignation is not
included in the day's business list.
When it is not included in the busi-
ness list it can come only with your
permission. My submission is that
rule 31(2) read with rule 240 requires
that this resignation should have been
sent to you in your office and then you
have to inform the House that such a
member has resigned.

There is no provision anywhere with
regard to the statement being made by
a member about his resignation. About
the resignation of the Minister, the
rules are clear that he can make a
statement. When the rules are silent
about a Member's resignation, this
will be treated to mean that such a
permission is not there and the Mem-
ber is not to make a statement in the
‘House about his resignation on.

Dr. L. M. 8inghvi (Jodhpur): I
shall be very brief and would preface
my remarks by saying that our con-
cern is largely because of the anxiety
that a wrong precedent might not be
set up. It is undeniable that once a
resignation has been tendered and the
communication to that effect has reach-
ed you, the resignation has become
effective and the member has no lon-
ger any right to make a statement.
It is true, It is also true that there
is no express provision in the rules,
but what we are trying to plead with
you is this. Before this communica-
tion reaches you, it is only proper for
us to extend some consideration to a
colleague in this House on the eve of
his resignation to enable him to make
his position clear and to utilise the
forum of this House to inform his col-
leagues before he goes out in the wide
world and usesthe media of the Press
to inform of the reasons leading to
the resignation. 1 do not think there
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ig any conflict between what you have
observed and the gsubmissions that
have been made to you in this con-
nection. We arc concerned that in
future this may not be a precedent for
disallowing any member who wishes to
make a statement preliminary to ten-
dering his resignation to you.
A wmawgea, w@ ag
TH HET FT HIET TR AT & AY qga
Y TN TT gaEaT § WX S§ TR qRear
T g9 2w & sfqw & faar gar &
I & argT g TEY o qHy W 3y 9T
AL LIS FARCICING I £
¥ wifeww 101 ga-gara 3(dY) @
awT §
“(3) If a member
House of Purliament—

(b) resigns his seat by writing
under his hand addressed to the
Chairman or the Speaker, as the
case may be,
his seat shall thereupon become
vacant.”
Iftied tmgmfrfrmag &
T FMIM 1 T ¥ 0% DT
? W 39 T OF OF W qgAg [}
*w 240 NEagEEAT Y
“A member who desires to re-
sign his seat in the House shall
intimate in writing under his
hand addressed to the Speaker, his
intention to resign his seat in the
House in the following form and
shall not give any reason for his
resignation: "
T qg B AT A
“To
The Speaker,
Lok Sabha,
New Delhi,
Sir,
I hereby tender my resignation of

of either

my seat in the House with effect

Yours faithfully,
Place...... Date...... Mamber of
the House "
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[y i)

W 9 AT 9gAT Q@@ qg 2 R
WIE & Y g o § ag et &
WER X Ag & | SN WO 5
O AT W I & 9 5 T A o
At & wraR @ A sifge 1 AT
F9U OaTw W W oy & SR
sgrdfeITHmauar 1 aY weaw
wgRa, g ar I R, fodr ww
SIHTA FT AT &Y FTR AZI QAT ] 1

Here intention is not sufficient,

w & ford gfeaidom ar & 2w
NI F YR ETL | g I
WY, AT o B T FE § ar ),
g @ atg g1 dad arg g fafw
]\

With effect from.

o ardg & 1 & ST Argm R oA
e 7T g sy # feg o ¥
IPAfry | IRl 2 faywEy,
frar g aY 2 femraR A ag g v &
A oafuFtw@T § | W IEw
forar @ f g qwa § geAr2y AR
aTq ST AT RHFTLH AATE AGITH
TN RFEAEATNTHRIE, T
g g WATq IT &) e awq |

&1 g@ ¥ uF I e, gEk e
o dra? fafy, qg 71 wgea @y &)
afz gr aAl |l qx s Al faar
5 &l ag T gy S

gaFaR AT FMIAG | T
wqfasw arq § & 3% g A
1 T1d ¥39 ¢ AfFw & a7 B, N
fr z@ At A | qOEH {, W9
AnTEET §, qie fye woet v gana &
fae 7 fey wwd 1 a1 weq mAAE
[EEql A 1, ag g7 &Y wgeayy fagg
21 ggioTIn WA M HrAm
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EEl F wE A I @ w1
faar ¥, 4 fe agr @ A€ fadwy
wEa g, aYag w§ w=ay gar @
I I GEE GEATET 37 § aYwang
Tt wgagw favg @m) wR
I W AEE § A W I & fag
gE argrar g7 femr o Ay W
ot WA R E T AT & g
T[T OF ToHT 9T o W E A g
AT FASAT B W& !

o 7§ () wEEE WP,
€ feapwa & g8 g 1 wew & 06
q eq AR H argAT § | varw ag
2 o g sy gz I EaT @Yo Ao
o dlo & & & Hagma T
A & BT ag wq feeRaw geyme
FEI 81 T ag ¥ Wea e
SO E W CREHT AT TEGAR
g w7 § gl fear o @, s e
gy TATET FTI § AY IT W TEEde
2 w1 gfaw @1 Sifgd | ot |g
€2 (€ ¥ @ U wfET 3T A Ia Y 0T
famq 7 & 7€ @ faQ qg g
g

st gfc faonr wwa
gar |

oY @ : gAr 7 w@Y, wwnfa géo
# wrgan # % W9 7 & 9 9 TR
2 € 5 W F F o5 FET WY
R W afarR g @ F e
g A Yo 2 g@ar €1

Shri Nambiar (Tiruchirapalli): Re-
peatedly these two members wanted
to make a statement before this House.
Perhaps if that statement was allowed
fo be made and if the House had
heard the statement or the 1easons,
then the House might have done some-
thing which might huve prevented
them from resigning actually, More-
over, resignation by a member of his

A
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seat in the House is not only his own
personal concern. He is the repre-
sentative of ten lakhs of people and
when he resigns, he does it on'y for
certain reasons and those reasons are
to be made known to this House as
well because he is, after all, a member
who belongs to this House, What do
you mean by saying that it is a House.
House of whom? It is the House of
500 members, including you and me.
They are members. They were here
for flve years and now they are part-
ing company with us. Why should
they go awav? Let them say, let them
be allowed to say why they are going
away. After a’l, they are doing it
because in their own constituencies,
in their own State, in their own coun-
try, they have enough reasons to do
so. The Speaker has the right; under
your powers, you could have allowed
it,
st fr Aroam (aiEt) o weam
wZreg, # 7 g w1 AT @ TH
g 1 o, @ R oifardse
#1 1 frrw 1= 2 fr A% & 71 =ew
Wasdory A7 2, T7T F NI A GTIW T
¥ra aff <A | wAdT TR ¥
Zq 199 ¥ qerT v Iqqw fwav g
¥ % 97 T 500 gy AAfAT
& [T | T WT AT AvAH ArwfT
T3] 1 XY A A WY g, AT
T A G | AGFT 97 AIH T AE
ded FT R E |
They are mixing up the matter with
Minister and Membar. There is a vast

difference between a Member and a
Minister.

I fa=wd awmar
They are trying to deceive you.

& s faded w7 w1g § fF agia
& &1 A% f6a1 & | I 94T 500 %o
JafAr @ar gy

L]

WEAW W4T © I F FY AW
& g3 & Jead ¥ g A vqA oy
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®RX IuT § ¥ qqr % @I ¥ W\
AF fedfa wor wmwd &

= T v e, K 7 el e,
fodta Y w21

Mr. Speaker:
herel

st fma wome @ 77 A g
ST § WL IHT G F T FT AT
o9y wgY OF gw qedwr A Ay §
T IG TR WY TEL ITHT AT B 1
afr I e FTw AT AT 1 g
W ¥ q13 T g9 ¥ WA TEH o
A% femr g

I am the only fool

Shrl Nath Pal (Rajapur): I want
the Leader of the House to carefuily
reflect upon the submission that I
have to make. It is not with a view
to passing any judgment on what has
transpired here, but with a view, and
perhaps with a hope also, to establish-
ing some convention, I wouid like the
Congress members also to reflect upon
this.

Technically you may be right, Sir,
and I do not want to go into what was
the chronological sequence, but if 1
have followed the hon, Member, Mr.
Kolla Venkaiah, he began by saying—
there were other noises and that i
why perhaps you did not catch—*I am
going to resign, please allow”. Some
of us hcard him. Under the present
rules perhaps your hands are tied, you
cannot allow it. But 1 would like to
quote 1w » rules here, Rule 240 should
be read along with Rule 357 plus the
rule quoied by Mr. Limaye regarding
resignition of a Minister.

Rule 357 reads thus:

A member may, with the per-
mission of the Speaker, make a
personal  explanation although
there is no question before the
House. ...

perhaps
But I

This provision has been
ignored by many Members.
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[Shri Nath Pai)

would like to point out a very interest-
ing situation. Under our Constitu-
tion, it is conceivable for a person
who is not a Member either of this
House or of the Rajya Sabha to be
a Minister for a period of six months;
such a person could be dismissed or
may be removed or he may resign
and he will have the right to come
and make 3 statement. But a man
elected by one million people cannot
be given even three minutes by this
House? I want you to calmly think
over this. This will not enhance the
authority of the House or the prestige
of the House or establish a good prac-
tice. It is true that this was not per-
haps foreseen when the rules were
framed.

I, therefore, plead with you that
you have jurisdiction; apart from
the residuary powers, rule 357 could
have been used. But whatever may
have happened, I would say that the
factum that the Member was com-
pelled to resign is a grave occasion
and it should not be treated so
lightly. If the rules do not provide
for it, let us have the vision and the
courage to amend the rule so that the
reason may be made known to the
House which is the highest forum.
Why should they go to the press when
this nation’s highest forum is avail-
able? And what will be lost it three
or five minutes are expended to those
Members?

This is what T would like to sug-
gest without going into the merits of
the case.” I hope that this will be
aupported by the Leader of the House.
I would like to know Government's
reaction to this. T would not like
them to treat it as a purely party
issue. LIRS

The Minister of Parliamentary
Affairs and Commanications (Shri
Satya Narayan Sinha): 1 would
like the rules to be amended when-
ever there is occasion for it; I have
no objection
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. 8hri Tyagi:
to urge....

I have also a point

Mr. Speaker: I have heard him al-
ready. I think he had an opportunity
earlier.

8hri Tyagi: No, I was not given an
opportunity.

Some hon. Members: What did the
Leader of the House say?

Mr, Speaker: He says, let the rules
be amended.

Shri Vasudevan Nair (Ambala-
puzha): Shri Tyagi may be allowed.
He ijs a Member who often resigns
from the Ministership also. So, you
may hear him.

Shri 8. M. Banerjee: I move for the
suspension of rule 240.

Shri Tyagi: As has already been
pointed out, rule 240 is quite clear
about it, The resignation has to be
in the prescribed form, If any reasons
are given, it is for you, Sir, to cut
them out and limit the letter to the
prescribed form only.

I would like to know what the
wordings of the resignation letter are
and whether it is according to the
prescribed form., Which is the date
from which the resignation comes in-
to effect? I think that is not men-
tioned in the letter. If the letter is
not in the prescribeq form, then the
resignation might perhaps legally not
be a resignation,

Mr. Speaker: There are two points
that are to be considered. One is the
propriety and the desirability. Mem-
bers desire that when a Member of
this House resigns, he must be given
some opportunity to explain why he
is doing so. Emphasis has been laid
on the fact that be represents eight
lakhs of people....

Shri Maurya: About one million.
L

Shri Hari Vishnu Kamath: About
one million.
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Mr. Speaker: All right, let it be
-one milion or even more. I have no
-objection. What difference does it
make? If a Member representing
snch a large number of citizens de-
cides to resign there must be strong
reasons; that is what has been argu-
«d, and it has been started that some
opportunity might be given to him
to ¢xplain the reasons why he feels
so intensely about it that he has gone
to the utmost limit of resigning from
the membership of the House. Some
Members have said that there would
be no harm if three or four minutes
are given to him. I agree myself to
all that. That is all about what ought
to be done, and the Leader of the
House has also said, let the rules be
amended:; if the Government are also
agreeable, let the rules be amend.d.
But what the rules are just at present
is quite another thing.

ofr 7g fond : 389 § 1 IAFY QU
s &)
Mr. Speaker: When there 15 a defi-

nite rule under ru'e 240 that no rea-
<ons shall be given.... '

1w fomy : ag ay & &
fag 4 ama & g afi &)

Shri Hari Vishna Kamath: Had the
Member informed you in private?

sy 77 faay @ d2 o aA
qaw g 31 Y B wig faar 3§
Mr. Speaker: When there is a defi-
nite provision in rule 240 that no

reasons shall be given in the letter
of resignation, then I cannot just. ...

Shri Madhu Limaye: Suspend the
rule,

Mr. Speaker: ....go against that
rule by allowing the Member to give
the reasons her.e.

Shri Harl Vishnu Kamath: Has the
form been complied with?
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Mr, Speaker: It hag ben argued
that in the letter he cannot give it
but in the House may give it....

it 7y faqY : qz W @
oy g § | W DAY Y faer @
LAl

wam wizq . Iz § wro¥ wfe-
i FT awaT g Az § wigar g fw
Ecq F1 AT AHE KT & | AfwT oY
& 7 3T E TAY ¥ age Agf v
qFATE
Shri Tyagl: What about the word-
ings of the resignation?

st vy fwad . =9 240 Y graA
W | W S qET & A 240 w
oY qEET &

wEQW WEET . qEIAT WA T
qT A )

st v faad : fage Az dre o
de [WE ATt ¥@E ¥ gAY N W
aray fag #y far Afew & fraw
wfig $X &Y w9y ored & 9
240 Tafig T AA |
Mr, Speaker: Order, order. Noth-
ing of that sort can now arise, I may
inform the House that both the Mem-
bers, namely Shri Kolla Venkiah
and Shri Madala Narayana Swamy

have resigned with immediate effect,
that is, from this afternoon.

—

13.32 hrs.

PAPERS LAID ON THE TABLE—
contd,

NOTIFICATIONS UNDER DRUGS AND
Cosmerics ACT AND Kemara
MuNICIPALITIES ACT

The Deputy Minister in the Minis-
try of Health (Shri B. 8. Murthy):





